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Applicants who claim to have put in 14 years and
12 years of service’ (oara 4 of tle origlnal application),

seek regularlsatlon or alterndtlvely grant of temporary

~

status in accordance with the scheme frdmed by the department

on 29.11.89. It is admitted by respondents in para 3 of .



S

reply_statément that firsﬁjapplicant had been working from

19979 and second applicant from 8e5.81. This Tribunal

has held on wore occasions than ome, that no di@tinct;bn'

can be made bgtween part=time casual employees,and full-time

casual employees’fbr purposes of regularisation or grant of

temporary status in terms of the scheme dated 29.11.89 .-

- (referred to in para 12 of the oiiginal applicatioh)c
‘2« . The questioh that survives for consideration is

" whether applicants satisfy eligibility conditions visualised -

by the scheme dated 29411, 89. This calkifor a fact
adJudlcdtlon, and Such fact adJudiCdtlon must be made by
fourth respondent. Since respondents have thamselves '

admitted engagement of appllcants from 19. 9.79 and 8ede 81,

'they w1ll ascertaln further relevant facts and take a

decision on ‘the questlon of grant of temporary sudtuq/

regularisation within four monchs £rom tajay . Applicants

‘ifASO advised, may place befqre fourth tespondeht such -

evidence as they may have in support of their claime
3. we dispose of the application as aforesaide No COStSe

Dated the 2lst day of December, 1994.
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